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BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN ZONE
BENCH AT PUNE
Original Application No. 41/2022 (WZ)

Abhay Pandurang Desai Appellant
Versus
State of Maharashtra & Ors. Respondent(s)

. A
SUBMISSION OF STATUS REPORT IN COMPLIANCE OF HON’BLE TRIBUNAiv >~ &/
ORDER DATED 05.09.2022 el

1. | say and submit that in the matter O.A. No, 41/2022 filed by Abhay
Pandurang Desai against State of Maharashtra & Ors. In the Hon’ble
NGT, Western Zone Bench at Pune regarding Seeking restitution of
damage to the agricultural land, Kalane river along with the.other
water steam located in Village Kalane due to M/s. Minerals and
Metals, Sr. No. 57/1 to 57/4 of Village, Kalane, Tal. Dodamarg, Dist.
Sindhudurg.

2. | say and submit that this Hon’ble National Green Tribunal (NGT),
Western Zone Bench at Pune passed an order on 05.09.2022 and
constituted a joint committee and directed to furnish a factual and
action taken report in respect of the Seeking restitution of damage to
the agricultural land, Kalane river along with the other water steam.. In
respect to above referred Hon’ble NGT Order M. P. C. Board has
constituted a committee vide letter dated 26/09/2022 .

3. It is submitted that in compliance of order dated 05.09.2022,
committee comprising of 1) Shri Nischal C., Scientist D, Central

Pollution Control Board, Pune 2)Shri Prashant Panvelkar, Sub-
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'}:%\[?iyisional Magistrate, Sawantwadi, 3) Shri D. S. Divekar, District
"‘Ag%icultural Officer, Sindhudurg, 4) Shri J. S. Salunkhe, Regional
Offlcer M. P. C. Board, Kolhapur, visited M/s. Minerals and Metals,
Sr No. 57/1 to 57/4 of Village, Kalane, Tal. Dodamarg, Dist.
Sindhudurg on 13/10/2022. During visit Applicant Shri Abhay Desai &
Shri Amit Kaisurkar, Mines Manager for M/s. Minerals and Metals is
also present. |

4. Brief about M/s. Minerals and Metals (Iron Ore Mine):

I M/s. Minerals and Metals, Village, Kalane mine is Iron Ore mine
il
Ek : situated on 32.25 Hector area at village Kalane. Mine has obtained
‘!15 :
5}} Consent to Operate from M. P. C. Board vide dated 12/04/2021, for
‘l{

excavation of Iron Ore 7,50,000 MT/A from lease area 32.25 Ha, same

A e i Vet i e

was valid up to 31/03/2024. Industry has obtained lease for mining of

iron ore for 20 years from 16/03/2009. Industry has obtained

Environmental Clearance dated 27/02/2009. Mine has started actual

e e

excavation 26/07/2009.

Brief about incident & damage caused:

g On 27/07/2021, due to heavy rain fall & land slide occurred in mining
’ pit, bund of mining pit was broke & water stored in mining pit was

flooded towards Kalane village. There was no casualty due to this

‘ incident but adjacent plantation of céshew, coconut, betel nut tree,

teak wood tree etc were uprooted & flown away with the flood also

S pomkes ot

near about 15 houses were affected due to flooded water. In respect

of incident Indian Bureau of Mine vide letter dated 04/10/2021 &
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3

Collector, Sindhudurg suspend the mining operation vide latter dated
i 29/07/2021 & M. P. C. Board has issued closure direction to M/s.
iL Minerals & Metals, Iron Ore mine at Kalane, Tal Dodamarg, Dist

g} Sindhudurg vide letter dated 31.08.2021.

Industry has taken necessary mitigation measures & repaired the

bund, also industry has refilled the previous mining pit, rectify the top

., benches of mine, in respect of this compliance made by industry,

< Thgdian Bureau of Mine revoke the suspension order for mining
:?-:"eration vide letter dated 11/02/2022 & Collector, Sindhudurg is also
issue restart order vide letter dated 04/04/2022 In this regard M.P.C.
# Board has also issued restart to the mine vide letter dated 11.04.2022.
Damage Assessment & compensation before filling case

In connection to incident occurred, the damage caused to houses due
to flood mine water in the village kalane was assessed by Revenue

Department & communicated by District Mining office vide letter dated

06/08/2021(Annexure-l). As per report around 14 houses were
damaged & assessed amount was Rs. 12,30,000/-, same was paid by
Mine on 13/08/2021 by online payment (Annexure-ll).

Damage caused to agricultural land was assessed by agricultural
department & communicated by District mining officer vide letter dated -
12/08/2021(Annexure-lll). As per report, around 21 hector total
agricultural land of 49 villagers were damaged & total assessed
amount was Rs. 1,34,67,750/- out of that mine has paid Rs.

39,31,500/- to 49 villagers including applicant for restoration of land,
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under protest & filled application in Hon’ble High Court, Mumbai
against assessment of damage of agricultural land by agricultural

department vide Write Petition No. 4434/2022 M/s. Minerals and

5élasay and submit that as per Hon’ble NGT order 15.12.2022 committee

: / éecuded to take assistance from Konkan Krishi Vidyapeeth to prepare

7/

- «%-/ land restoration plan in respect of damage caused to agricultural land

due to breach of mine pit wall of M/s. Minerals and Metals, Sr. No.
57/1 to 57/4 of Village, Kalane, Tal. Dodamarg, Dist. Sindhudurg
and sent a letter to Vice Chancellor, Dr. Balasaheb Sawant, Konkan

Krishi Vidyapeeth, Dapoli, Tal. Dapoli, Dist. Ratnagiri on 20.03.2023.

(Annexure-lV) As per Konkan Krishi Vidyapeeth they need to visit site
! ' and should collect field data to prepare land restoration plan and it will

require two month time to prepare final committee report.

Solemn‘ly affirmed as on 13" day April 2023.

R

(Jagnnath S Salunkhe)
Regional Officer-Kolhapur
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229 Anpenvre~ J1
MINERALS & METALS '

KALANE IRON ORE MINE
Village-Kalane, Taluka-Dodamarg District- Sindhudurg, Maharashtra
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Sr. no{Name Bank Account no.  |IFSC code Amount Date of Payment |UTR Number
1{Laxmikant Daulatrao Desai 303710410000381] BKIDOWAINGB 195,000 ]11.08.2021 MAHBH21222518891
2|Vilas Parab | 303710110001199|  BKIDOWAINGB 52,000 |12.08.2021 MAHBH21224618511
3|Babal Vithoba Shelke | 303710100001272|  BKIDOWAINGB 20,000 {11.08.2021 MAHBH21222518938
a{Sakharam Dadu Shinde 303710100002226]  BKIDOWAINGB 15,000 [11.08.2021 ‘IMAHBH21222519301
5|Gurunath Pratap Desai 097400000000125]  SIDCOO01097 32,800 11.08.2021 MAHBH21222518989
6|Sunil Babaji Parab © 303710100000741|  BKIDOWAINGB 85,000 |12.08,2021 MAHBH21224656544.
7iRavindra Sakharam Parab | 20063503155{  MAHBODOD0O7 1 25,000 {12.08.2021 Interbank transfer
8{Vaishal Namdev Desai 303710410000603|  BKIDOWAINGH 100,000 {11.08.2021 MAHBH21222519016
${Dadu Gangaram Shinde 0974000000018]  SIDC0001097 57,000 |12.08.2021 |MAHBH21224630454
10|Pramod Aba Thumbre | 303710110001015]  BKIDOWAINGB 130,000 [12.08.2021 MAHBH21224630580
11|Hazrat Kadar Sayyed | 303710100001145].  BKIDOWAINGB 50,000 |12.08.2021 |MAHBH21224629279 _
12{Shyam Dadu Shinde (9740000000044  HDFCOCSINDC 15,000 [11.08.2021 |MAHBH21222519272
13|Dashrath Sakharam Parab | 097400000001383]  SIDC0001097 58,500 |11.08.2021 MAHBH21222519117
14{Renu Khanolkar 20118981901  SBIN0013264 395,000 [12.08.2021 MAHBR52021081210308155 |
i Sum Total 1,230,300 :
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE, KOLHAPUR.
Tel. No. (0231) 2652952, . Udyog Bhavan,

2660448 sl Near Collector Office,
Fax No. (0231) 2652952 S Kolhapur - 416 003,
E-mail: W Website:http://mpcb.mah.nic.in
rokolhapur@mpcb.gov.in vYour Service Is Our Duty *
No. MPCB/RO/KOP/ F TS- 02273 Date: 20|03 12023

To,

Vice Chancellor,

Dr. Balasaheb Sawant, Konkan Krishi Vidyapeeth,
Dapoli, Tal Dapoli, Dist Ratnagiri.

Sub: Preparation of Land restoration plan in respect of damage caused due
to breach of mine pit wall of M/s. Minerals and Metals, Iron Ore Mine
situated at Kalane, Tal Dodamarg, Dist Sindhudurg.

Ref. 1. Order passed dated 05/09/2022 by Hon’ble NGT in O.A. 41/2022.
2. Committee constituted by Board vide letter dated 26/09/2022.
3. Committee member visited site on 13/10/2022.
4. Order passed dated 15/12/2022 by Hon'ble NGT in O.A. 41/2022.

Sir,

With reference to above subject matter, the Original Application No. 41 of 2022 is
filed before the Hon'ble National Green Tribunal, (Western Zone) by Abhay Pandurang Desai
Versus State of Maharashtra & Ors. Seeking restitution of damage to the agricultural land,
Kalane river along with the other water steam located in Village Kalane due to M/s. Minerals
and Metals, Sr. No. 57/1 to 57/4 of Village, Kalane, Tal. Dodamarg, Dist. Sindhudurg.

In order to assess the damage cause to the environment due to the activities of M/s.
Minerals and Metals, Sr. No. 57/1 to 57/4 of Village, Kalane, Tal. Dodamarg, Dist. Sindhudurg.,
the joint committee has been constituted by Hon'ble NGT vide order dated 5/09/2022
consisting of 1) The Regional Director Central Pollution Control Board Pune, 2) District
Magistrate Sindhudurg, 3) District Agricultural Officer Sindhudurg and 4) Regional Officer,
M.P.C. Board, Kolhapur.

In respect to above referred Hon'ble NGT Order M. P. C. Board has constituted a
committee vide letter dated 26/09/2022.

Site Inspection:

As per committee order the joint committee comprising 1) Shri Nischal C., Scientist
D, Central Pollution Control Board, Pune 2)Shri Prashant Panvelkar, Sub-Divisional
Magistrate, Sawantwadi, 3) Shri D. S. Divekar, District Agricultural Officer, Sindhudurg, 4) Shri
J. S. Salunkhe, Regional Officer, M. P. C. Board, Kolhapur visited M/s. Minerals and Metals,
Sr. No. 57/1 to 57/4 of Village, Kalane, Tal. Dodamarg, Dist. Sindhudurg on 13/10/2022.
During visit Applicant Shri Abhay Desai & Shri Amit Kaisurkar, Mines Manager for M/s.
Minerals and Metals is also present.

Brief about M/s. Minerals and Metals (Iron Ore Mine):

M/s. Minerals and Metals, Village, Kalane mine is Iron Ore mine situated on 32.25
Hector area at village Kalane. Mine has obtained Consent to Operate from M. P. C. Board
vide dated 12/04/2021, for excavation of Iron Ore 7,50,000 MT/A from lease area 32.25 Ha,
same was valid up to 31/03/2024. Industry has obtained lease for mining of iron ore for 20
years from 16/03/2009. Industry has obtained Environmental Clearance dated 27/02/2009.
Mine has started actual excavation 26/07/2009.
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Brief about incident & damage caused:

On 27/07/2021, due to heavy rain fall & land slide occurred in mining pit, bund of
mining pit was broke & water stored in mining pit was flooded towards Kalane village. There
was no casualty due to this incident but adjacent plantation of cashew, coconut, betel nut tree,
teak wood tree etc were uprooted & flown away with the flood also near about 15 houses were
affected due to flooded water. In respect of incident Indian Bureau of Mine vide letter dated
04/10/2021 & Collector, Sindhudurg suspend the mining operation vide latter dated
29/07/2021 & M. P. C. Board has issued closure direction to M/s. Minerals & Metals, Iron Ore
mine at Kalane, Tal Dodamarg, Dist Sindhudurg vide letter dated 31.08.2021.

Industry has taken necessary mitigation measures & repaired the bund, also
industry has refilled the previous mining pit, rectify the top benches of mine, in respect of this
compliance made by industry, Indian Bureau of Mine revoke the suspension order for mining
operation vide letter dated 11/02/2022 & Collector, Sindhudurg is also issue restart order vide
letter dated 04/04/2022 In this regard M.P.C. Board has also issued restart to the mine vide
letter dated 11.04.2022.

Damage Assessment & compensation before filling case:

In connection to incident occurred, the damage caused to houses due to flood mine
water in the village kalane was assessed by Revenue Department & communicated by District
Mining office vide letter dated 06/08/2021. As per report around 14 houses were damaged &
assessed amount was Rs. 12,30,000/-, same was paid by Mine on 13/08/2021 by online
payment.

Damage caused to agricultural land was assessed by agricultural department &
communicated by District mining officer vide letter dated 12/08/2021. As per report, around 21
hector total agricultural land of 49 villagers were damaged & total assessed amount was Rs. .
1,34,67,750/- out of that mine has paid Rs. 39,31,500/- to 49 villagers including applicant for
restoration of land, under protest & filled application in Hon'ble High Court, Mumbai against
assessment of damage of agricultural land by agricultural department vide Write Petition No.
4434/2022 M/s. Minerals and Metals Vs. State of Maharashtra.

Further Hon'ble NGT directed to take assistance of experts to accesses loss of
environment in its order dated 15/12/2022, In respect of that committee need your help to
prepare Land restoration plan in respect of damage caused to agricultural land due to breach
of mine pit wall of M/s. Minerals and Metals, Iron Ore Mine situated at Kalane, Tal Dodamarg,
Dist Sindhudurg. In view of above, you are requested to, please communicate this office
regarding time required for preparation of Land restoration plan for land damaged at Kalane
village.

FOR AND ON BEHALF OF THE BOARD

P

(J. S. Salunkhe)
Regional Officer,
M.P.C. Board, Kolhapur
Copy submitted for information.
1) Member Secretory, M.P.C. Board, Mumbai.
2) Joint Director (Water Pollution Control), M. P. C, Board, Mumbai.
3) Law Officer, M. P. C. Board, Mumbai.

Copy to:
Sub-Regional Officer, M. P. C. Board, Ratnagiri-He is directed to take personal follow-up for

compliance of above order.
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